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Date of Order · 

15.12.93 

Orders 

Mr. K.L. Thawani, Counsel for the applicant. 

Mr. K.N. Shrimal, Counsel ror the respondents. 

Heard the learned counsel for the 

parties. 

It is found that the applicant had 

not submitted any application to the enquiry 

officer for stay~ng the proceadirigs on the 

ground that the criminal c~se is pending. 

This QA is *hus prematurs and.the 

same is accordingly rejected. The applicant 

will ba at liberty to file fresh QA after 

submitting the application before the enquiry 

officer for stay of ,the proceedings if h~ is 

aggrieved by order of the enquiry officer 

thereon. 

Parties to bear thei~ own costs. 
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